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In pursuance of the provision of Clause (3) of the article 348
of the Constitution of India, the Governor is pleased to order
the publication of the following english translation of

Notification No. [038/xxX V-/éém#m-é%@/&‘/

dated----38:12: 2024 for general information.

Government of Uttarakhand
Law Section-2
No. 1023 /XXXVI(2)/24/09(fafaer) / 24
Dehradun, dated 2 8 October, 2024

Notification

Miscellaneous

[n exercise of the power conferred by the proviso to the
Article 309 of the Constitution of India, the Governor is pleased
to make the following rules regulating recruitment of Group ‘D’,
posts, and the conditions of service of the persons appointed to
such posts in all Subordinate Courts under the jurisdiction of
Hon’ble High Court of Uttarakhand, namely:-

THE UTTARAKHAND SUBORDINATE CIVIL COURTS
GROUP ‘D’ SERVICE RULES, 2024

I. Short title and 1. These Rules may be called “the
commencement Uttarakhand Subordinate Civil Courts
Group ‘D’ Service Rules, 2024".

2. They shall come into force atonce.
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2. Definitions In these rules, unless there is anything
repugnant in the subject or context:
(a) "Anusewak (Peon/Office peon/
Residential Office Peon/Home
Orderly/Chaprasi)" means the person
whose duty 1s to follow the orders and
peon/Residential Office directions of
his superiors;
(b) “Appointing Authority” means the
authority specified in a particular
department to the appointing authority
in regard to any category or categories
of posts to which these rules apply;
(¢) "Bundle lifter" means the person
who works with Record Keeper of the
Court and does other works assigned
by superiors;
(d) "Chowkidar" means the person
who guards buildings, premises etc.
against fire, theft, illegal entry and
other such contingencies, recetves
instructions about his duty, patrols
around  buildings and  premises
frequently, examining doors, windows
and gates and ensures that they are
properly secured and have not been
tampered with and does other works
assigned by superiors;
(¢) “Citizen of India”™ means a person
who is or is deemed to be a citizen of
India under Part-I1 of the Constitution;
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(f) “Constitution” means the
Constitution of India;

(g) "Daftari"” means the person who
maintains the office files and other
essentials of office and does other
works assigned by superiors;

(h) "Direct Recruitment" means
recruitment  otherwise  than by
promotion persons already on the staff
of a Subordinate Court of the
Judgeship;

(1) "District Judge" means a Judge
mcharge of a Judgeship:

(j) "Establishment" means the Group
> establishment of a Subordinate
Civil Court consisting of Government
servants classed as Group-D and paid
from the establishment section of the
budget ot each judgeship;

(k)) "Farrash" means the person who
is the custodian of the keys and locks
and supervises the work of cleaning in
the Court/Office premises;

(I)  "Governor" means the Governor
of Uttarakhand;

(m) "Government” means the State
Government of Uttarakhand;

(n) "High Court" means the High
Court of Uttarakhand, Nainital;

(0) "Judgeship" means local limits of
the jurisdiction of a District Judge
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defined by the State Government from
time to time,

(p) "Mali or Gardencr" means the
person who grows [lowers, trees,
shrubs, secdlings, vegctables, etc. n
public or private gardens, prepares
soil and sows seeds, plants, seedlings
cte. and maintains the garden;

(q)  "Process Server' means the
person who serves summons, notices
or other processes of law issued by
court, on parties concerned for
appearance in courts or for realization
of dues etc;

(r) "Rules" means The Uttarakhand
Subordinate Civil Courts Group D
Service Rules, 2024,

(s) "Subordinate Civil Court" means
the Court of a District and Sessions
Judge, the Principal Judge/Judge of
Family Courts, Additional District and
Sessions Judge, Civil Judge (SD),
Additional Civil Judge (SD), Civil
Judge (JD), Chief Judicial
Magistrate(CJM),  Additional Chief
Judicial Magistrate(ACIM), Judicial
Magistrate, Additional Civil Judge
(JD), Court of Small Causes and all
other courts Subordinate to District
and Session Judge and Principal Judge
of Family Courts;
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(t) "Sweeper or Paryavaran Mitra"
means the person who cleans, sweeps
and scrubs buildings, streets, parks,
toilets etc. cleans carpets and rugs and
furniture  with  brush;  removes
garbage; sweeps with broom or brush
floors of buildings etc. removes dust
and garbage in basket to dustbin;

(u) "Waiting List" means the list of
candidate approved under these rules,
for appointment to the various posts in
the establishment.

3. Strength of (1) The strength of the

Group ‘D’ establishment shall be such as may
establishment be determined by the Government

from time to time:

Provided that the High Court
or the District Judges with the prior
approval of High Court may create
such additional temporary posts
with the approval of State
Government from time to time as
may be found necessary for not
more than 01 year, renewable by the
Government from year to year;,

Provided further that any
vacant post may be kept in
abeyance by the Governor or left
unfilled by the appointing authority
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without thereby entitling any person
to compensation.

(2)The Group ‘D’ staff on each
Judgeship  shall, ordinarily, be
divided into the following classes-
(i) Dafteries and Bundle lifters,

(i1) Process Server,
(iii) Anusewak and Farrash,
(iv) Chowkidar and Malis,

(v) Sweepers part tume.

4. Work Profile (1) Except malis, sweepers and
chowkidars, the services of all other
group D' staff  may  be
interchangeable amongst themselves
for the purpose of process servers,
anusewaks, farrash. However, the
senior most amongst the Group 'D
staff shall be preferred to work as
process Servers.

Further, District Judge may
distribute the work amongst them as
per the efficiency of employee and as
per requirement. :

(2) The Group ‘D’ employees would
attend all the duties including all
domestic and house-help duties, as
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5.

Source

assigned by the presiding officers or
superiors in a dedicated manner,
even during holidays and after
routine working hours (depending on
the need and exigency).

(3) There shall be a strict monitoring
and supervision during their initial
appointment and the period of
probation, and their services could be
terminated any time, if the work and
conduct of the selected candidates is
not found satisfactory, during or after
the period of probation.

of Recruitment to the following posts in

appointment
for permanent

posts
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the establishment shall be made:

()Daftaries and Bundle Lifters-
Shall  be  Appointed  from
amongst process-servers,
Anuscwak and farrash on the
basis of  seniority-cum-merit,
who have put in at least five
years scrvice as such.

Provided that no person
shall be appointed to these posts
unless he is able to read and
write Hindi in Devnagri script
with correctness and fluency and
can discharge the duties of the
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case of the post of daftari unless
he also knows book binding.

(2)Process servers, Anusewak and
Farrash- By Direct Recruitment,
as mentioned in Rule 6.

Group 'D' staff should be
multitasking and preference n
selection shall be given to a
candidate who has the
knowledge of cooking, driving,
clectricity, plumber, carpenter's
work and other miscellaneous
works.

(3)Malis and Chowkidar- Shall
be outsourced  from  any
Government approved agency as
UPNL, PRD etc. at the rate as
decided by  the  relevant
Government Orders.

(4)Sweeper- At the honorariam as
decided by  the  relevant
Government Orders.

6. Mode of (1) Whenever a vacancy OCCULS n
appointment Group ‘D’ Cadre, High Court may

conduct centralized recruitment for
Process servers, Anusewaks and
Farrash by itself or may conduct
cxam through —any recruitment
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agency, as nominated by the Chief
Justice. High Court shall have the
power to delegate the examination to
be conducted by concerned District
Judge or Family Judge, under whose
establishment such vacancy occurs.
(2) For making Direct Recruitment
of Process servers, Anusewaks and
Farrashes, the syllabus and pattern of
the examination shall be as schedule
I.

(3) As the Group 'D' establishment in
subordinate courts is district cadre
and District Judge is the appointing
authority, therefore, a candidate may
apply by opting only for one district
and he/she shall be considered for
selection for that District only. For
the appointment, district-wise merit
list shall be prepared.

(4)The engagement of Chowkidars,
Malis and Sweepers shall be done by
concerned District Judge, as soon as
any vacancy occurs and for this
purpose, prior approval of High
Court shall not be required. The
Concerned District Judge shall after
engagement of Chowkidars, Malis
and Sweepers inform the High Court
about such engagement.
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As soon as any vacancy of Group 'D'
arises, the concerned District Judge
may engage any suitable person, from
Government  approved  outsource
agency, to the post till permanent
appointment or for one year,
whichever is earlier. This arrangement
shall be temporary in nature and will
come to an end after recruitment of
regular permanent staff of Group D",

All appointments of Group 'D' staff to
the establishment in a judgeship shall
be made by the District Judge.

(1) The District Judge may transfer
any member of the establishment
from one office to another in the
same judgeship, when he is satisfied
that such transfer is desirable in the
public interest. District Judge may,
on disciplinary ground, transfer any
group'D’ staff to another
establishment of same judgeship.

(2) High Court may transfer Group
D' staff to any of the district of
Uttarakhand ~ on  account  of
disciplinary reasons. The seniority of
that staff of Group 'D' shall be next
to the junior most Group'D' Staff
working in that district. A report of



10. Training

11. Reservation

12. Nationality,
domicile and
residence

Sije No. LS2-E/RULE/1/2024-XXXVI-A-2-Law Department {Computer No. 76508}

presiding officer with whom the
Group 'D' staff is attached may be
considered for transferring the group
D' staff to another District."

(1) After appointment, group D'
employee shall be imparted 0l
month's training in their respective
Judgeship.

(2) Time to time training of Group-D
employees shall also be conducted for
grooming them and improving their
work efficiency.

Reservation for  the  candidates
belonging to the Scheduled Castes,
Scheduled Tribes, Others Backward
Classes, Economically weaker
Sections and other category belonging
to the State of Uttarakhand shall be in
accordance with the Government
orders of the Government in force at
the time of the recruitment.

A person shall be eligible for
appointment to a post in the Group D
establishment of Subordinate Civil
Court if he 1s;

1. Citizen of India.

2. whose original domicile is 1In
Uttarakhand and he has not

11
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acquired a domicile elsewhere
State; or

3. whose original domicile is not in
Uttarakhand  but  who  has
acquired  a  domicile in
Uttarakhand;

The nationality, domicile and
residence qualification shall be in
accordance with the rules in force at
the time of recruitment.

13. Age A candidate for direct recruitment in
establishment, must have attained the
age of 18 years on the first day on
July of the Calendar year in which
vacancies are advertised. Upper age
limit shall be as prescribed by the
State Government time to time;

Provided that the upper age limit
in the case of candidates belonging to
the Scheduled Castes,  Scheduled
Tribes and such other categories of the
State of Uttarakhand as may be
notified by the Government from
time to time shall be greater by such
number of years as may be specified
by State Government.

14. Physical A candidate shall be appointed to any
Fitness post in the Service only if he is in

good mental and physical health and

12
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is free from any physical defect which
is not likely to interfere with the
efficient performance of his duties.
Before a candidate is finally approved
for appointment, he will be required to
produce a fitness certificate in
accordance with the rules made under
Fundamental  Rule-10  given in
Chapter 11 of Financial Hand Book
Volume II Part 111.

Provided that in order of Section
33 the posts identified for this purpose
and the categories identified under
Section 34 of the Rights of Persons
with Disabilities Act, 2016 (Central
Act No. 49 of 2016) the disabled shall
not be denied for appointment as per
rules;

Provided further that fitness
certificate shall not be required from
the candidates recruited by promotion.

The character of a candidate for direct
recruitment to a post in the service
should be such that he is suitable in all
respects for employment in
Government service, the Appointing
Authority shall satisfy himself in this
regard.
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16. Educational No person shall be considered for
Qualifications appointment to the posts of Process
Server, Anusevak and Farrash unless he
has passed the High School Examination
of Uttar Pradesh Board of Secondary
Education or Uttarakhand Board of
Education and Examination or any other
examination declared equivalent thereto
by the Government. The maximum
educational qualification of any person
for appointment to the posts of Process
Server, Anusevak and Farrash i1s
Intermediate/12th examination from any
recognized Board or Institute of Uttar
Pradesh Board of Secondary Education
or Uttarakhand Board of Education and
Examination or any other examination
declared equivalent thereto by the
Government,

17. Waiting List A district-wise waiting list not
exceeding 25% of the total vacancies
of that district shall be maintained for
appointment to the post of Process
server, Anusewak and Farrash. The
waiting list shall be valid for a period
of one year, or for any period, as
prescribed by the Chief Justice.

18. Seniority Seniority in any class of posts
included in the establishment shall be
determined by the date of substantive

14
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19. Probation,

Confirmation

etc
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appointment in the selection year on
the basis of merit list.

Provided that 1if two or more
persons, appointed as a result of same
recruitment process, having obtained
same marks in final selection list, their
seniority ~ should  inter se  be
determined according to age. The
elder one shall be considered senior in
such case and if marks as well as age
is also same, then seniority shall be
determined in order of alphabetical
order of their names.

(1) Every person on direct regular
appointment or promotion to a post in
the establishment in a substantive
vacancy, shall be placed on probation
for a period of two years, at the end of
which, he shall be confirmed in the
post, if the Appointing ~Authority
considers that his work has been
satisfactory:

Provided that the appointing
Authority may extend the period of
probation for a specified period not
exceeding one year in individual
cases.

(2) After completion of period of
probation, confirmation order shall be
passed by the concerned District

16
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Judge and if confirmation order is not

passed by the District Judge, the

employce shall be deemed to have
been confirmed on his original post;

provided that no disciplinary
proceedings are pending against him
and there is no report of misbehavior,
misconduct or complain of dereliction
in duties.

A person on probation, if he is not
already in the service of the State,
shall during the period of probation
draw the minimum of the pay scale of
the post to which he is appointed.

Provided that, if the period of
probation is extended due to his
failure of satisfactory service, the
period of extension shall not be
counted for increment, unless the
Appointing Authority directs
otherwise.

Pay Scales for Group "D" Posts the
permissible pay scales for persons
appointed to various categories of
posts, whether substantively —or
officiatingly or on temporary basis,
shall be such as may be determined by
the Government from time to time.
The pay scales in force at the

16
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22, Pay,

allowance,
leave pensions
etc.

23. Repeal

24. Relaxation

VIRIOD 8 i
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commencement of these rules shall be
as per the Schedule-2, unless it is
changed by the orders of the State
Government.

Except as provided in these rules, the
pay and allowance, leave, pension and
other conditions of service of persons
appointed to post in the establishment,
shall be regulated by the rules made
under article 309 of the Constitution
of India, and orders issued by the
State Government from time to time.

The U.P. Subordinate Civil Courts
Inferior Ministerial — Establishment
Rules, 1955 (as amended from time to
time) shall stand repealed from the
datc of coming into force of these
Rules. However, the posts created in
G.Os. of Subordinate Courts from
time to time shall be read as per these
rules.

Where the State Government 1s
satisfied that in a particular case
undue hardship is caused to a person
appointed to the Hstablishment, it
may, notwithstanding anything
contained in the rules applicable to
that case, by order exempt him from

17
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or relax the requirements of these
rules to such extent and subject to
such conditions as it may consider
necessary for dealing with the case 1n
a just and equitable manner.

Nothing in these rules shall have any

effect on such reservations and other
concessions  required  for  the
candidates belonging to the Scheduled
Castes, the Scheduled Tribes, Other
Backward Classes, Economically
weaker section and other special
categories of persons in accordance
with the orders issued by the
Government from time to time in this
regard.

18
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Schedule —I
[See Rule-6(2)]

Criteria for Selection

1. The scheme of marks in respect of selection to Group-D
posts shall comprise of total 100 marks, the details of which is
given below:-

i.  Objective type Test - 90 marks

i. Bonus - 10 marks (10- Bonus marks, as
mentioned in (¢) and
(d) below)
LA The bonus marks for experience are to be allocated as
follows -

(a) No applicant shall be given more than 10 marks as bonus for
his experience.,

(b) No bonus marks shall be awarded for any period less than
six months experience.

(¢)One half (0.5) marks for each year or part thereof exceeding
six months of experience, subject to maximum 16 years, for
experience of group 'D' work in any establishment of
Government of Uttarakhand on contract or through outsourcing.

(d) Bonus marks may also be awarded if a candidate is capable
of multitasking like cooking, driving, plumber, electrician or
carpenter's work. For this purpose, a practical test may also be
conducted by the selection committee.

19
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Schedule -2
[See Rule-21]

Pay Scale

The scales of pay in force at the commencement of
these rules are as follows:-

Sr. Post Name Pay Scale
No.
|. |Daftaries and 18000-56900
Bundal L ifters Level-1
2. |Process Server 18000-56900
~ Level-1 N
3. |Anusewak and 18000-56900
Farrash ~ Level-1
4. |Chowkidar and To be outsourced from any
Malies Government approved agency as
UPNL.PRD etc. at the rate as decided
by the relevant Government Orders.
5. |Part time Sweeper |At the honorariam as decided by the
relevant Government Orders.

Svllabus- General Knowledge, General English, General Hindi,
General Science, Maths and Knowledge about Uttarakhand
which shall be of high school level. There shall be no negative
marking.

Signed by
Pradeep Pant
Date: 28-10-2024 15:49:44
(Pradeep Pant)
Principal Secretary
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